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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 7. 2013/Sravana 16, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY DELEGATION
FROM SEYCHELLES
MADAM SPEAKER: Hon. Members, I have to make an announcement.

On behalf of the Hon. Members of the House and on my own behalf, I have
great pleasure in welcoming His Excellency Mr. Andre Pool, Deputy Speaker of
the National Assembly of Seychelles and members of the Parliamentary
Delegation from Seychelles who are on a visit to India as our honoured guests.

They arrived in India on Sunday, 4™ August, 2013. They are now seated in
the Special Box.

Hon. Members, India-Seychelles relations are characterized by close
friendship and mutual understanding. I am sure that this visit will further
contribute in strengthening the bonds between our two countries which share
similar values.

We wish the Parliamentary Delegation from Seychelles a pleasant and a
successful stay in our country. Through them we convey our greetings and best

wishes to the Parliament, the Government and the friendly people of Seychelles.
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11.02 hrs.
OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of two of our former colleagues Sarvashri P. Subbiah Ambalam and Amar
Roypradhan.

Shri P. Subbiah Ambalam was a Member of the Second Lok Sabha from
1957 to 1962 representing the Ramanathapuram Parliamentary Constituency of the
erstwhile State of Madras.

A lawyer by profession, Shri Ambalam worked for the uplift of backward
classes.

Shri P. Subbiah Ambalam passed away on 21* June, 2013 in Sivaganga,
Tamil Nadu at the age of 92.

Shri Amar Roypradhan was a Member of the Lok Sabha for eight
consecutive terms from 1977 to 2004 representing the Coochbehar Parliamentary
Constituency of West Bengal.

He was also a Member of the West Bengal Legislative Assembly for three
terms.

An able parliamentarian, Shri Pradhan served as Chairman, Select
Committee on the Constitution (Scheduled Tribes) Order Amendment Bill, 1996
and as member of several parliamentary and consultative committees.

Shri Amar Roypradhan passed away on 3" July, 2013 in Jalpaiguri, West
Bengal at the age of 82.

We deeply mourn the loss of our former colleagues and I am sure the

House would join me in conveying our condolences to the bereaved families.
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Hon. Members, as you are aware ten persons are reported to have been
killed and several others injured when a bus fell into a deep gorge at Nagori near
Shimla in Himachal Pradesh on 6™ August, 2013.

The House expresses its profound sorrow on this tragic incident which has
brought pain and suffering to the bereaved families and injured.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.04 hrs.
The Members then stood in silence for a short while.lél


lh133
Fd. By b1
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MADAM SPEAKER: Now, the Question Hour.
... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, I have given notice for
suspension of Question Hour.... (Interruptions)
11.05 hrs

At this stage, Shri M. Anandan, Shri P. Lingam, Shri M. Venugopala Reddy, Dr.
Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.
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11.06 hrs.

SUBMISSION BY MEMBER

Re: Ambush by Pakistan Army close to the line of control in punchh sector
of Jammu and Kashmir

MADAM SPEAKER: Yes, the Leader of the Opposition. Let the Leader of the
Opposition speak. But please be very brief.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
St goe T (fafeem) : sreger wEear SN, # Sus! gAY W 9 Wed 61 &I U 9gd
B MR favy &1 3R 3P A1 @medl gl ... (¥aEr) [ am speaking for jawans of

Indian Army. ...(S9auT+) 37eTen SN, MY S & fh &ol Ufg ARG Sami & 8ed &

g H, g9 1 &M A Sl A U gaied Bl AN Bl Y| . (FagH) el HAL o AT a9 qad
H 3MY 3R I8 U gaaed W1 faar| .. (@em) ifd, ) AW I8 MR el {6 & |
R AT B Wb A A U I e 59 g & ddw H o By N L (FagH) g9
980 @ ¥ Bl gsdl § 5w wA S T S gewer e, SuH ugd @ E fAef| & WR
Tl Bl ¥ ORE Feal AT 3R 39 ORE geell b I TS Bl Wy & aadd 11| .. (Fagm)
9 "o # S At wR Ry MY, IR Avge o) Al L (@@Ee) W w9 Qi
gt 81 ... () # ST 4 R Uoh-Ud are 98 R AT dredl gl L. (@aE) &7 9,

R/ HATT B NG A o fasifa @ 73 oft, S9H Far ™y o . (¥aw™) “The ambush

was carried out by approximately 20 heavily armed terrorists along with soldiers
of Pak Army.” .. (@um) <ifbd, S s R&m #31 Sff 9 faa, S=M ®er & “The
ambush was carried out by approximately 20 heavily armed terrorists along with
persons dressed in Pakistan Army uniforms.” ...(@@gm) S &1 #3ATG™ DI fwoq of,
IaH del AT o1l ... (@9wr) “This action is a likely consequence of frustrations of

the terrorists’ tanzeems and Pak Army.” I8 g™ Q& &1 9« & @31 & qd<ied I8l A



07.08.2013 14

BIC Q TS| ... (FaYM) A, B HATT A MBI A1 BT 9 el & oy Q& a=e !
SERIT 7| ... (J@U) Wfhd, w HA A wfhwT M BT Fel e 7 & iR T8 TRE 9
JTh! AN Ferd BY ATl ... (FAYH) Sb! a9 DR far| .. (eqaer) saferg # weer @medl g
% 7% 9gad a1 ¥R vy weT 4 SuRRT gonm 21 ... (@) # ofudT AT A g
... (cgaam) sy fFrew < 6 R@m wA gl AUl L (A9UM) S W™ Bl WIBR AR YR <™ A
BT AN BT B BN .. (F@HH) ST AIfpr A 3696 foy A 8, SHeT WaR ardt
WBR PR ... (Fqe) R 43 AgT G 8, olfh qgM HIA SN Al 93 B ...(¥auE) I
A Bl .. (aEe) # =gl {6 garEE o @S 8 ok @ f6 39 g & fog wfewar
A S B .. (FEETH) B9 STBT &Y A BHRA dlel DI B 87 ... (FAYM) Sd Rl AT
T W@ A fE T i ot & M O o R @ A oMy 91 L (SFaET) o,
WRHR He W 8 6 9 oo A I 1 wifprl adl § A1 Y A, [T B g&l H 37 M |
...(@) TeTEE Sff B SRy 5 7 39 W Ris w.. (@@gm) om fdw @Rl
T HAT Sfl, S Rewte Byl (@)

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): I will inform the

Defence Minister about the concerns expressed by the hon. Members. ...
(Interruptions) 1 do not know whether it is false or true. ... (Interruptions)
L& HEGAT ¢ HUYAT 37T | T AT W 8T
.. (o)
MADAM SPEAKER: Now, Question Hour.
Q. No.41. Shri Harishchandra Chavan.
... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.11 hrs

The Lok Sabha then adjourned till
Twelve of the Clock.


lss
d 


07.08.2013 15

12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock
( Madam Speaker in the Chair)
... (Interruptions)
12.0 %> hrs

At this stage, Shri M. Venugopala Reddy, Shri Narahari Mahato and some other

hon. Members came and stood on the floor near the Table.

12.01 hrs

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid.

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(DR. GIRIJA VYAS): 1 beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the Hindustan Prefab
Limited and the Ministry of Housing and Urban Poverty Alleviation for the year
2013-2014.

(Placed in Library, See No. LT 9269/15/13)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Navodaya Vidyalaya Samiti, Noida, for the year = 2011-2012.

(i1)) A copy of the Annual Acnts (Hindi and English versions) of the
Navodaya Vidyalaya Samiti, Noida, for the year = 2011-2012, together
with Audit Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Navodaya Vidyalaya Samiti, Noida, for the year 2011-
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2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 9270/15/13)

3) (1) A copy of the Annual Report (Hindi and English versions) of the State
Project Office Rajiv Gandhi Shiksha Mission (Sarva Shiksha Abhiyan)
Chhattisgarh, Raipur, for the year 2011-2012, alongwith Audited

Accounts.

(ii))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the State Project Office Rajiv Gandhi
Shiksha Mission (Sarva Shiksha Abhiyan) Chhattisgarh, Raipur, for the
year 2011-2012.
(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

(Placed in Library, See No. LT 9271/15/13)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan (Model Schools), Bengaluru, for
the year 2011-2012, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha
Abhiyan (Model Schools), Bengaluru, for the year 2011-2012.

(6) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(Placed in Library, See No. LT 9272/15/13)
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(7 @

(i)
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A copy of the Annual Report (Hindi and English versions) of the Madhya
Pradesh Madhyamik Shiksha Abhiyan Samiti, Bhopal, for the year 2011-
2012, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Madhya Pradesh Madhyamik Shiksha
Abhiyan Samiti, Bhopal, for the year 2011-2012.

(8) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

© @

(ii)

(Placed in Library, See No. LT 9273/15/13)

A copy of the Annual Report (Hindi and English versions) of the Paschim
Banga Sarva Siksha Mission, Kolkata, for the year 2011-2012, alongwith
Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Paschim Banga Sarva Siksha Mission,

Kolkata, for the year 2011-2012.

(10)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (9) above.

(1) (@)

(i)

(Placed in Library, See No. LT 9274/15/13)

A copy of the Annual Report (Hindi and English versions) of the Odisha
Primary Education Programme Authority, Bhubaneswar, for the year
2011-2012, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Odisha Primary Education Programme

Authority, Bhubaneswar, for the year 2011-2012.
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(12)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(Placed in Library, See No. LT 9275/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): 1 beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
School of Mines, Dhanbad, for the year 2011-2012, alongwith Audited

Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian School of Mines, Dhanbad, for the year 2011-
2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 9276/15/13)

3) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Information Technology, Allahabad, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Information Technology, Allahabad,
for the year 2011-2012.
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(4)

()

(6)

(7)

(8)

)

19

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(i)

(ii)

(Placed in Library, See No. LT 9277/15/13)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Roorkee, Roorkee, for the year 2011-2012,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Technology Roorkee, Roorkee, for

the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(i)

(i)

(Placed in Library, See No. LT 9278/15/13)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Jodhpur, Jodhpur, for the year 2011-2012.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Technology Jodhpur, Jodhpur, for
the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(i)

(i)

(Placed in Library, See No. LT 9279/15/13)

A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Delhi, New Delhi, for the year 2011-2012.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Technology Delhi, New Delhi, for
the year 2011-2012.
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(10)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.

(Placed in Library, See No. LT 9280/15/13)

(11 ) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Ropar, Ropar, for the year 2011-2012.
(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Technology Ropar, Ropar, for the
year 2011-2012.
(12)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(Placed in Library, See No. LT 9281/15/13)

(13) (1) A copy of the Annual Report (Hindi and English versions) of the Maulana
Azad National Institute of Technology, Bhopal, for the year 2011-2012.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year
2011-2012, together with Audit Report thereon.
(i11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Maulana Azad National Institute of Technology,
Bhopal, for the year 2011-2012.
(14)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (13) above.

(Placed in Library, See No. LT 9282/15/13)

(15) (1) A copy of the Annual Report (Hindi and English versions) of the Motilal
Nehru National Institute of Technology, Allahabad, for the year 2011-
2012, alongwith Audited Accounts.
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(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Motilal Nehru National Institute of Technology,
Allahabad, for the year 2011-2012.
(16)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (15) above.

(Placed in Library, See No. LT 9283/15/13)

17 @) A copy of the Annual Report (Hindi and English versions) of the National
Commission for Minority Educational Institutions, New Delhi, for the
year 2011-2012.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Commission for Minority Educational Institutions, New Delhi,
for the year 2011-2012, together with Audit Report thereon.

(iii)) A copy of the Action Taken Memorandum (Hindi and English versions)
on the recommendations contained in the Annual Report of the National
Commission for Minority Educational Institutions, New Delhi, for the
year 2011-2012.

(18)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (17) above.

(Placed in Library, See No. LT 9284/15/13)

(19) () A copy of the Annual Report (Hindi and English versions) of the Dr. B.
R. Ambedkar National Institute of Technology, Jalandhar, for the year
2011-2012, alongwith Audited Accounts.
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(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Dr. B. R. Ambedkar National Institute of Technology,
Jalandhar, for the year 2011-2012.
(20)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (19) above.

(Placed in Library, See No. LT 9285/15/13)

Q2 @ A copy of the Annual Report (Hindi and English versions) of the National
Institute of Technology, Puducherry, for the year 2010-2011, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Technology, Puducherry, for the
year 2010-2011.
(22)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (21) above.
(Placed in Library, See No. LT 9286/15/13)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): I beg to lay on the Table a copy of the Outcome
Budget (Hindi and English versions) of the Planning Commission for the year

2013-2014.

(Placed in Library, See No. LT 9287/15/13)

... (Interruptions)
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12.03 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary
came and stood on the floor near the Table.

... (Interruptions)

12.03 %4 hrs

PARLIAMENTARY COMMITTEES (OTHER THAN FINANCIAL
AND DRSCs)
Summary of work

SECRETARY GENERAL: I beg to lay on the Table a copy (Hindi and English
versions) of the Parliamentary Committees (Other than Financial and DRSCs) -

Summary of Work pertaining to the period from 1% June, 2011 to 31" May, 2012.

... (Interruptions)

12.03 V% hrs.
DEPARTMENTALLY RELATED STANDING COMMITTEES -

Summary of work

SECRETARY GENERAL: I beg to lay on the Table a copy (Hindi and English
versions) of the Departmentally Related Standing Committees - Summary of Work
pertaining to the period from 31% August, 2011 to 30™ August, 2012.

... (Interruptions)
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12.03 3% hrs.

COMMITTEE ON PRIVATE MEMBERS’BILLS AND RESOLUTIONS
35™ Report

2 & g1 (Teh): oreuer Ao, # IR-WRBN AGR| & [J9Ah] JAT Heped el At
o1 Tt gfddes (Rl o1 SIS WRBROT) IR T g

... (Interruptions)
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12.04 hrs

COMMITTEE ON PETITIONS
25" to 27™ Reports

SHRI ANANT GANGARAM GEETE (RAIGAD): I beg to present the following

Reports (Hindi and English versions) of the Committee on Petitions:-

(1)

)

3)

Twenty-fifth Report on the Action Taken by the Government on the
recommendations contained in the Eighteenth Report (15th Lok Sabha) on
the representation received from Shri H. Mahadevan, Deputy General
Secretary, All India Trade Union Congress regarding : Violation of the
Minimum Wages Act, 1948 and also in respect of non-payment of
Minimum Wages to the Tea Garden workers of Assam, Darjeeling and
Dooars in Jalpaiguri District.

Twenty-sixth Report on the representation received from Smt. Lachhi Devi
W/O Late S.K.S. Yadav, Ex-Incharge (Communication), CCSO/SAIL
regarding : Providing employment on Compassionate Ground to her son,
Shri Sadan Kumar Singh Yadav by CCSO/SAIL, Dhanbad.
Twenty-seventh  Report on the representation received from Smt.
Vijaya Dhawale, General Secretary, AIIDBEA, Mumbai regarding :
Denial of Wage Revision to the Working Staff of IDBI Bank.

... (Interruptions)
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12.04 V4 hrs.

COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

28th Report

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to present the
Twenty-eighth Report (Hindi and English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes on “Examination of Mahatma
Gandhi National Rural Employment Guarantee Act (MNREGA)” pertaining to the
Ministry of Rural Development.

... (Interruptions)

12.04 > hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiary
went back to his seat.

... (Interruptions)
12.04 % hrs.
STANDING COMMITTEE ON EXTERNAL AFFAIRS
21* Report

$it 3 PR (FTER Sfdon): sy weRd, # CTaril WA fddTs: ST HaRil ARA
ufdll gR1 aRee R Afeensit o1 fafte/fade weray/grara Ry S wdedt are 4
A IR’ v w159 ufides (159 @i |Wn) # ofafde RmiiRel ) WReR g’
PI-TE-BRIAE B IR § faceht Amal Gdet mft |fafy & 219 ufqdes (= @ sih

RIXDRT) IR BTl g

... (Interruptions)

* The 21* Report was presented to the Hon’ble Speaker, Lok Sabha on 25.05.2013 under direction 71A of
the directions by Speaker, Lok Sabha when the House was not in Session.
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12.05 hrs.

STANDING COMMITTEE ON FINANCE
72" to 74™ Reports

SHRI YASHWANT SINHA (HAZARIBAGH): I beg to present the following

Reports (Hindi and English versions) of the Standing Committee on Finance

(2012 —13):-

(1)  Seventy-second Report on Action Taken by the Government on the
Recommendations contained in Thirty-second Report of the Committee
(15" Lok Sabha) on the subject “Appraisal of BPL Criteria”.

(2)  Seventy-third Report on the Constitution (One Hundred Fifteenth
Amendment) Bill, 2011.

(3)  Seventy-fourth report on the subject ‘Economic Impact of Revision of

Natural Gas Price’.

... (Interruptions)

12.05 V4 hrs.

STANDING COMMITTEE ON WATER RESOURCES
18th Report

SHRI DIP GOGOI (KALIABOR): Madam, I beg to present the Eighteenth Report
(Hindi and English versions) of the Standing Committee on Water Resources on
Action Taken by the Government on the Observations/Recommendations
contained in the Fourteenth Report (15" Lok Sabha) on Demands for Grants
(2012-13) of the Ministry of Water Resources.
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12.05 % hrs.
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
196™ and 197" Reports

st wgw St (GAQR): # uRaes, wied ok Wigpfa d9e wmh |fafa & Fre=afaied

frdes * (R a2 SRS WBR0T) |HT Ued W Gl § -

(1) ‘IR TN (R &l DT AEYR-HT We) fadae, 20137 & aR
H 19641 Ufde|

(2) “arforsa urd aRass (Jenee) fada®, 2013”7 & IR § 19747
gfade|

... (Interruptions)

12.06 hrs

STATEMENT BY MINISTER

The scheme “Introduction of Mechanism for Marketing of Minor Forest
Produce (MFP) through Minimum Support Price (MSP) and development of
value chain for MFP.”"*

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): Madam, I beg to lay the following
statement.

l. An estimated 100 million forest dwellers depend on the Minor Forest

Product (MFP) for food, shelter, medicines, cash income etc. Primary

* The Reports were presented to the Hon’ble Chairman, Rajya Sabha on 26™ June, 2013 and forwarded to
the Hon’ble Speaker, Lok Sabha on the same day.
** Laid on the Table and also Placed in Library, See No. LT 9288/15/13.
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collectors of MFP cannot directly sell their goods to end users or
consumers due to geographical limitations and influence of
intermediaries. Most of the MFP rich States are affected by Left Wing
Extremism, making it easier for unscrupulous traders to operate freely in
the market and the State is many a time unable to play effective role.
Hon. Prime Minister announced in his Independence Day Speech (15
August, 2012) that a scheme would be launched to ensure that people
belonging to Scheduled Tribes get fair and remunerative prices of forest
produce they collect.

2. Pursuant to this announcement, a scheme has been designed as one of
the social safety measures for the Minor Forest Produce (MFP)
gatherers who are primarily members of Scheduled Tribe. It seeks to
establish a system to ensure fair monetary returns for their efforts in
collection, primary processing, storage, packaging, transportation etc.
and get them a share of revenue from the sales proceeds with cost
deducted. It also aims to address other issues for sustainability of
process.

3. The scheme has been worked out in consultation with the State
Governments and Planning Commission and through inter-ministerial
consultation for fair return to the minor forest producer gatherers. A
Pricing Cell constituted in the TRIFED would propose and the Ministry
will finally approve and announce State-wise MSP for each MFP taken
up for that State.

4. The scheme will initially be implemented in States having Scheduled
Areas and Scheduled Tribes in accordance with Fifth Schedule of the
Constitution of India i.e. Andhra Pradesh, Chhattisgarh, Gujarat,
Madhya Pradesh, Maharashtra, Odisha, Rajasthan and Jharkhand. Any
MFP out of the list of twelve approved items, namely, (i) Tendu, (i1)
Bamboo, (iii) Mahuwa Seed, (iv) Sal Leaf, (v) Sal Seed, (vi) Lac, (vii)
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Chironjee (Seed), (viii) Wild Honeyi, (ix) Myorabalan (Harita/Harad),
(x) Tamarind, (x1) Gums (Gum Karaya) and (xi1) Karan; will be
qualified for coverage under the scheme provided it is not nationalized
by the State Government.

5. Financial support to the State agencies will be extended on 75:25
sharing by the Central and participating State Governments for upfront
payment for procuring MFP for the initial two years and to meet the
losses to the State agencies.

6. The model envisaged in the scheme advocates quoting all sales price of
MFP through web and web-enabled services. This will help the MFP
gatherers in making an informed decision on whether to sell MFP in
open market or to the State agencies. Whenever the market price of
MFP falls below MSP, the designated agencies would be alerted to
reach out to the gatherers to procure the MFP. To ascertain market’s
price, services of market correspondents would be availed by the
designated agencies, particularly for major market’s trading in MFP.

7. The scheme supports primary value addition as well as provides for
supply chain infrastructure like cold storage, warehouses etc. Emphasis
on scientific harvesting along with interventions stated in the proposed
scheme can sustain the process while ensuring higher return to the
collectors. The package of interventions can help organizing the
unstructured MFP markets. Appropriate training will be provided by the
TRIFED to the stakeholders regarding resource regeneration, improved
practices for extraction and value addition of MFP.

8. This is an epoch making developmental initiative of the Government of
India which would provide the much needed safety net and support to
the millions of tribals and other traditional forest-dwellers of this
country whose very lifeline hinges upon dependence on non-timber

forest produce. In line with the enactment of the Forest Rights Act — a
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watershed legislation — seeking to undo the historic injustice to tribals
and ensure their rightful claims, this is a further concrete step of the

Government in empowering tribals and other traditional forest-dwellers.

... (Interruptions)
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12.07 hrs.

STATEMENT CORRECTING REPLY GIVEN TO UNSTARRED QUESTION
NO. 2699 DATED 13.03.2013 REGARDING SHORTAGE OF FACULTY IN
NITs AND IITs *

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): Madam Speaker,

I beg to make a Statement to correct the Annexure-II referred in part (d) of the
reply given, in respect of details of sanctioned strength and in —position of
Teaching Staff in IITs and NITs, for the Lok Sabha Unstarred Question No. 2699
answered by the Ministry of Human Resource Development on 13.03.2013, which

1s as follows:

Part of the | S. Name of the REPLY AS GIVEN ON TO BE READ AS
Lok No. Institute 13.03.2013
Sabha
Question
Annexure- Sanctioned In Vacant | Sanctioned In Vacant
11 position position
referred (Regular) (Regular)
in Part (d)
(A) | ITs
16 | IIT- 90 0 90 90 63 27
Bhubaneshwar

The corrected statement has been necessitated due to an inadvertent error in the
Annexure —II referred to in reply to part (d) of the Unstarred Question No. 2699
answered by the Ministry in Lok Sabha on 13" March, 2013 concerning “ shortage
of faculty in NITs and IITs”, which included detailed Institution-wise sanctioned
strength of faculty, actual strength of faculty and vacancies. It has now come to the
notice that the figure indicated for faculty in position in the table referred at
Annexure-II in reply to point (d) of the question has inadvertently been indicated
as zero in respect of IIT-Bhubaneshwar amongst IITs. Resultantly, whereas the

figures, in reply to point (b) & (c) of the question, for total sanctioned faculty

* Laid on the Table and also placed in Library, See No. LT 9289/15/13.
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posts in respect of IITs (6076) is correct , the figures for actual strength of faculty
and the vacancy position was interpreted as zero in the absence of details of
regular faculty in position in respect of IIT —Bhubaneshwar. After incorporating
the details as indicated in para 1 above , the figure for vacancy in respect of IITs

may please be read as 2545 in place of 2608.

The inconvenience caused is regretted.
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et ARIGAT ¢ 1. el AR SAeh- SURRIA 72|
12.08 hrs.
MOTION FOR ELECTIONS TO COMMITTEES

(1) Public Accounts Committee

2 W A (Beh): Teder WEledl, H YA Bl g -

“fp s T B S Alb YT & UFHIT aaT B Fared | & e 309
& Su-fra (1) & W ufsd R 254 & Su-fam (3) g1 enufera Afa |
afffd & AN srEfy & oy <. fifen aw = W= & w0 # frgam e
T8, @ W TN Ald ol AT & 96T & W0 § B B & foly a1ae
i ¥ P wey fatfaa s

MADAM SPEAKER: The question is:

“That the members of this House do proceed to elect, in the manner
required by sub-rule (3) of rule 254 read with sub-rule (1) of rule
309 of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as a member
of the Committee on Public Accounts for the un-expired portion of
the term of the Committee vice Dr. Girija Vyas appointed as
Minister.”

The motion was adopted.

... (Interruptions)

A wiER wEaE ¢ oTege Weledl, { U BNl g -
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HBAT B B I FHT D & FGW| Dl THMIEE B & oIy Feqd 8l 3R I
FHT 3 THR THMCE FG@] & T $9 9T DI giad el
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MADAM SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate two members from Rajya Sabha to associate with
the Committee on Public Accounts of the House for the un-expired
portion of the term of the Committee vice Shri E.M. Sudarasana
Natchiappan, appointed as Minister and Dr. V. Maitreyan retired
from Rajya Sabha and do communicate to this House the names of
the members so nominated by Rajya Sabha.”

The motion was adopted.

. (Interruptions)El

(i) Committee on Public Undertakings

MADAM SPEAKER: Shri Jagdambika Pal -- not present.

Shri Bansa Gopal Chowdhury.
SHRI BANSA GOPAL CHOWDHURY (ASANSOL): On behalf of Shri
Jagdambika Pal, I beg to move the following :

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of rule 254 read with sub-rule (1) of rule
312B of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as a member
of the Committee on Public Undertakings for the un-expired portion
of the term of the Committee vice Shri Ambica Banerjee expired.”

MADAM SPEAKER: The question is:

“That the members of this House do proceed to elect in the manner

required by sub-rule (3) of rule 254 read with sub-rule (1) of rule
312B of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as a member
of the Committee on Public Undertakings for the un-expired portion
of the term of the Committee vice Shri Ambica Banerjee expired.”

The motion was adopted.

... (Interruptions)


Sahni
Fld by F
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(iii) Committee on the Welfare of Scheduled Castes and Scheduled Tribes

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to move the
following :

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of rule 254 read with sub-rule (1) of rule
331B of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as a member
of the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes for the un-expired portion of the term of the Committee vice
Shri Manikrao Hodlya Gavit appointed as Minister.”

MADAM SPEAKER: The question is:

“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of rule 254 read with sub-rule (1) of rule
331B of the Rules of Procedure and Conduct of Business in Lok
Sabha, one member from amongst themselves to serve as a member
of the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes for the un-expired portion of the term of the Committee vice
Shri Manikrao Hodlya Gavit appointed as Minister.”

The motion was adopted.

... (Interruptions)

SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to move the
following :

“That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate one member from Rajya Sabha to associate with
the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes of the House for the un-expired portion of the term of the
Committee vice Shri D. Raja, retired from Rajya Sabha and do
communicate to this House the name of the member so nominated
by Rajya Sabha.”

MADAM SPEAKER: The question is:
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“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate one member from Rajya Sabha to associate
with the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes of the House for the un-expired portion of the term
of the Committee vice Shri D. Raja, retired from Rajya Sabha and do
communicate to this House the name of the member so nominated
by Rajya Sabha.”

The motion was adopted

... (Interruptions)

12.13 hrs

MOTION RE : ELECTION TO THE NATIONAL BOARD FOR MICRO,
SMALL AND MEDIUM ENTERPRISES

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): I beg to move the
following :

“That in pursuance of clause (d) of sub-section (3) of section 3 of the
Micro, Small and Medium Enterprises Development Act, 2006 read
with sub-rule (ii) of rule 6 of the National Board for Micro, Small
and Medium Enterprises Rules, 2006, the members of this House do
proceed to elect, in such manner, as the Speaker may direct, one
member from amongst themselves to serve as a member of National
Board for Micro, Small and Medium Enterprises vice Shri Lal Chand
Kataria appointed as Minister, subject to other provisions of the said
Act and the rules made thereunder.”

MADAM SPEAKER: The question is:

“That in pursuance of clause (d) of sub-section (3) of section 3 of
the Micro, Small and Medium Enterprises Development Act, 2006
read with sub-rule (i1) of rule 6 of the National Board for Micro,
Small and Medium Enterprises Rules, 2006, the members of this
House do proceed to elect, in such manner, as the Speaker may
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direct, one member from amongst themselves to serve as a member
of National Board for Micro, Small and Medium Enterprises vice
Shri Lal Chand Kataria appointed as Minister, subject to other
provisions of the said Act and the rules made thereunder.”

The motion was adopted.

... (Interruptions)

38
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12.14 hrs

MOTION RE : ELECTION TO THE NATIONAL INSTITUTE OF
MENTAL HEALTH AND NEURO-SCIENCES (NIMHANS), BANGALORE

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI SANTOSH CHOWDHARY): On behalf of my senior
colleague, Shri Ghulam Nabi Azad, I beg to move the following :

“That in pursuance of Section 5(1)(I) of the National Institute of
Mental Health and Neuro-Sciences, Bangalore Act, 2012, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as Members of National Institute of Mental Health and Neuro-
Sciences, Bangalore, subject to the provisions of the Act.”

MADAM SPEAKER: The question is:

“That in pursuance of Section 5(1)(1) of the National Institute of
Mental Health and Neuro-Sciences, Bangalore Act, 2012, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as Members of National Institute of Mental Health and Neuro-
Sciences, Bangalore, subject to the provisions of the Act.”

The motion was adopted.

... (Interruptions)
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12.15 hrs

MOTION RE : ELECTION TO THE ALL INDIA INSTITUTE OF
MEDICAL SCIENCES (AIIMS) AT BHOPAL, BHUBANESWAR,
JODHPUR, PATNA, RAIPUR AND RISHIKESH

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI SANTOSH CHOWDHARY): On behalf of my senior
colleague, Shri Ghulam Nabi Azad, I beg to move the following :

“That in pursuance of Section 4(g) of the All India Institute of
Medical Sciences Act, 1956, the members of this House do proceed
to elect, in such manner as the Speaker may direct, two members
from amongst themselves to each of the All India Institute of
Medical Sciences at Bhopal, Bhubaneswar, Jodhpur, Patna, Raipur
and Rishikesh, subject to the other provisions of the said Act.”

MADAM SPEAKER: The question is:

“That in pursuance of Section 4(g) of the All India Institute of
Medical Sciences Act, 1956, the members of this House do proceed
to elect, in such manner as the Speaker may direct, two members
from amongst themselves to each of the All India Institute of
Medical Sciences at Bhopal, Bhubaneswar, Jodhpur, Patna, Raipur
and Rishikesh, subject to the other provisions of the said Act.”

The motion was adopted.

... (Interruptions)
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12.16 hrs

MOTION RE : FORTY-NINTH REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): I beg to move the
following:-
“That this House do agree with the Forty-ninth Report of the
Business Advisory Committee presented to the House on 6™ August,
2013.”
MADAM SPEAKER: The question is:

“That this House do agree with the Forty-ninth Report of the

Business Advisory Committee presented to the House on 6™ August,
2013.”

The motion was adopted.

... (Interruptions)
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12.16 V% hrs.
RE: NOTICE OF QUESTION OF PRIVILEGE

MADAM SPEAKER: I have received the notice of question of privilege dated 7
August, 2013 from the hon. MP Shri Yashwant Sinha against the Minister of
Defence for allegedly deliberately misleading the House by his Statement on 6
August, 2013 on the issue of ambush of Indian soldiers along the Line of Control
(LOC), in Jammu and Kashmir, which is not in conformity of the Statement issued
by the Indian Army.

The matter is under my consideration.

... (Interruptions)

MADAM SPEAKER: Now, we will take up ‘Zero Hour’.
... (Interruptions)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEKAER: The House stands adjourned to meet again at 2.00 p.m.
12.17 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)
14.0 %4 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members
Came and stood on the floor near the Table.
... (Interruptions)

14.0 /> hrs
At this stage, Shri L. Rajagopal and some other hon. Members

Came and stood on the floor near the Table.

... (Interruptions)

14.01 hrs

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members, who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House within 20 minutes. Only those Matters
shall be treated as laid for which slips have been received at the Table within the
stipulated time. The rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to permit Members of Lok Sabha to recommend admission of
children belonging to their constituency and residing outside
the constituency under MP quota to Kendriya Vidyalayas
located outside the constituency

#t SIGd TIRM Fae (ARR): D=1 [Aenerdl § qig HIC DI SHR 6 TIA TH B DI
WRBHR BT HAAT WHA ATT § | § g 8 H I8 Gl o1 died] g (b 6 a0 A9ary &
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(ii)Need to withdraw the ban on Pioglitazone, an anti
diabetic medicine

SHRI N. PEETHAMBARA KURUP (KOLLAM): Pioglitazone medicine used
to contain diabetes is known as the insulin of the poor. Experts in the field
have advised the Central Government that ban on this medicine should be
withdrawn and be made available in the market with certain warning.
However, the Central Govt. is delaying its decision in this regard. Since
Pioglitazone has been withdrawn from the market the stocks available in
the hands of patients have exhausted. With the hope that Pioglitazone
will be available soon in the market, the patients are reluctant to go for the
costly medicines like gliptins drug or insulin injection. Doctors are of the
opinion that as the medicine for diabetes cannot be postponed even for a
single day they have got no other option but to advise the patients to go for
new medicines or injection. However,  since  the cost of the new medicine
is too high, many patients are not accepting this advise. Many patients are
hoping that Pioglitazone will be available soon and they can start using the
medicine.

During the discussion of experts and panel of doctors with the
Ministry of Health and Family Welfare on 11 July, 2013 and with the Drug
Technical Advisory Board it emerged that as is being done in countries like
America, the medicine should be made available in the market with a black
box warning. Black box warning is to caution the patients that excessive use
of the medicine will result in side effects and there should be a control in its
intake.

While the cost of Pioglitazone is rupees one or two the gliplins category
medicine will cost upto Rs.40/-. The decision to ban Pioglitazone without any

warning has led to the organisation of the experts doctors called the Research
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Society for Study of Diabetes in India to pass a resolution expressing
concern in this regard.

Keeping in view the poor diabetic patients in mind, I strongly appeal
to the Hon’ble Minister of Health and Family Welfare to immediately withdraw

the decision to ban Pioglitazone medicine in the country.
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(iii) Need to review the cargo handling capacity of Rajiv Gandhi
Container Terminal of Cochin Port, Kerala

SHRI CHARLES DIAS (NOMINATED): The Cochin Port, one of the major
natural ports in the country is going through a lean period. The
International Container Trans-shipment Terminal (ICTT) at Vallarpadam
was inaugurated on 11th February 2011 with much enthusiasm and hope for
the development of the area. The operation of the Container Terminal was
entrusted to M/s. India Gateway Terminal Private Ltd., (Dubai Port
World) as per agreement dated 31.1.2005. As per this agreement the Rajiv
Gandhi Container Terminal (RGCT) of Cochin Port had been taken over by
Dubai Port World from 1.4.2005. At the time of handing over the RGCT,
the Container handling by this Terminal was 2,03,011 TEUs which was
achieved with the old Gantry Cranes and other obsolete equipment.
Gradually the volume of container handling increased and in the year 2009-
10 it was 2,87,432 TEUs and next year it was 3,12,035 TEUs. But, it was
alarming that after the commencement of operation of the ICTT, the
Container handling has not increased. As a result, the share of profit to
Cochin Port Trust was considerably reduced. Also, the cost for dredging is
about Rupees 100 crores yearly which has to be met by Cochin Port. This
has practically put the Cochin Port Trust into a financial crisis. It needs
urgent and a realistic approach from the Govt. of India to save the Cochin

Port Trust.
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(iv)Need to sanction funds for upgradation of power looms at Siricilla
town of Karimnagar Parliamentary Constituency, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): As the Government is
aware that Textile Industry has played a pivotal role in the economic growth of our
country, particularly in Andhra Pradesh, and it is the third largest producer of
cotton with about 76 lakh bales of cotton production out of 340 lakh bales
produced in the country. There are 180 Spinning Mills and 4250 Ginning Mills in
the state. However cloth production is only 2239.40 lakh Meters which includes
Handloom Sector.

There are about 60,000 plain over pick Power-looms in the state, out of
which 30850 Power-looms are located in Sircilla town of Karimnagar District
alone. The main production is white polyester cloth, cotton casement cloth,
polyester and Blended yarn shirting and suiting etc, which are low quality fabrics.
The low productivity, high operating cost, no diversification of products, coupled
with marketing problems are severally affecting their incomes and they are caught
in debt trap and leading miserable life. Unable to come out of debt trap, in distress
they are committing suicides. Out of 813 suicides took place in the state since
1997 both in handloom and Power-looms sector 374 suicide cases are from
Siricilla town alone. The State Government is already providing 50% power tariff
concession but it is not enough. IL & FS which has conducted a study on Sircilla
cluster has also pointed out the immediate need for technology up-gradation and
induction of modern technology to improve the output, quality and productivity.
Unfortunately. these semi automatic looms are not eligible to get subsidy under
Technology Upgradation Fund Scheme of G.O.I. The Department of Handlooms
and Textiles, Andhra Pradesh has recently submitted a proposal to Government for

sanction of a special project.
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In view of the above facts and circumstances, I request the intervention of
the Hon’ble Minister for Textiles, for early sanction of the project from
Government of India funds for up-gradation of the Power-looms at Sircilla Town

of Karimnagar Parliament Constituency, Andhra Pradesh.
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(v) Need to enact legislation for categorization of Scheduled
Castes in Andhra Pradesh
SHRI RAJATAH SIRICILLA (WARANGAL): I would like to draw the attention
of the Government regarding the dire need of categorisation of Scheduled Castes
in Andhra Pradesh to provide justice to them.

In the true spirit of Constitution, in order to rationalise, regulate
equitable distribution of resources among Scheduled Castes the Government
of Andhra Pradesh passed an unanimous resolution on 10.1.2004 duly
categorising the Scheduled Castes in Andhra Pradesh into A, B, C, D groups and
sent it to the Government of India for further action. All party delegation from
Andhra Pradesh had called on all the leaders of political parties and apprised
them on the necessity of sub-categorisation of Scheduled Castes into A, B, C, D
groups. Through a notification on 16.11.2006 the Govt. of India constituted
Justice (Retd.) Usha Mehra Commission to go into all aspects of categorisation
of Scheduled Castes into A, B, C, D groups in Andhra Pradesh. Justice Usha
Mehra Commission had recommended for an amendment of Article 341 in
favour of Scheduled Castes categorisation into A, B, C, D on 1.5.2008.

In view of the unanimous resolution of Andrah Pradesh Legislative
Assembly, unanimity of all political parties and on the strength of Justice Usha
Mehra Commission's recommendation for an amendment of Article 341 in favour
of categorisation, I request the Government, to initiate necessary steps to bring
the bill in the Monsoon session of Parliament for categorization of Scheduled

Castes in Andhra Pradesh into A,B, C, & D Groups.
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(vi) Need to set up a Silk Park in Arani in Tamil Nadu

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw the attention of
the Government regarding the dire need to take immediate steps to set up a Silk
Park in Arani, which falls in my Parliamentary Constituency in Tamil Nadu.

Arani is famous for silk sarees, which is next to Kancheepuram Sarees.
The weavers, in and around Arani, have good demand of silk sarees and
handlooms. Regarding this, I gave a representation to the then Hon’ble Minister
for Textiles, Shri Dayanidhi Maran and he assured at that time that a Silk Park
would be set up in Arani. Consequently, the concerned officials from
Bangalore visited the Arani town and surveyed the land. Later, nothing
happened. Keeping in view of the heavy demand and local weavers interests, |
raised this subject in the House and also wrote to the Hon’ble Minister for
Commerce & Industry. He also assured in the House and the Hon'ble Speaker
also intervened in the matter and asked the concerned Minister to solve this
problem.

Hence, I request the Hon'ble Minister for Textiles, to take steps to set up a
Silk Park in Arani to benefit the thousands of families in and around Arani and

also to protect the silk industry and its related workers in Tamil Nadu.
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(vii) Need to increase the rate of compensation for loss incurred due to
death/injury caused by attacks by wild animals in Chamrajanagar
Parliamentary constituency, Karnataka

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the Government regarding the need to increase the rate of
compensation for loss of crops, cattle death, human injury, permanent disability,
loss of lives and property due to death/injury caused by attack by the wild
animals.

In my Constituency, forest area cover is 1450 Sq.Kms. in Chamarajanagar
and 2791 Sq.Kms. in Mysore District. H.D.Kote and Nanjangud forest area of
Mysore District and BRT Tiger Project, Bandipur Tiger Project, Cauvery Wild
Life Division, Kollegal and Kollegal Wild Life Divisions come under my
Constituency.

The rate of compensation fixed for the above incidents is very meagre
and it will not meet the loss incurred by the farmers. The above rate was fixed
during June-2009 and the same rate of compensation is still continuing. For
example, the rate of compensation fixed for cattle death is Rs. 2500/- (minimum).
and Rs. 3000 (maximum). For injured People it is Rs.5,000/-(minimum). and
Rs.20,000/- (maximum), and for loss of property it is Rs.7000/- (maximum).
The fixed rate per quintal for compensation of crop loss is :Paddy - Rs.660/-,
Maize/Jowar - Rs.620/-, Ragi -Rs.600/-, Dhan - Rs.1550/-, Groundnut -
Rs.1550/-, Sugarcane - Rs.81/-, Banana Plant Rs. 80/- (per plant) etc.

Hence, I would earnestly appeal to the Union Government, to take
immediate steps to increase the rate of compensation by devising an appropriate

method at the earliest.
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(viii)Need to settle crop insurance claims of farmers in accordance
with the premium paid in Churu Parliamentary
Constituency, Rajasthan

st T e ol (T9): W O9EH 89 & g el H AGH IR BAe i1 dold Dl
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(ix) Need to send a central team to assess the drought situation in
Mangaldoi parliamentary constituency, Assam
SHRI RAMEN DEKA (MANGALDOI): Water resource in Assam is not
efficiently managed. Therefore, people of Assam are suffering from flood and
erosion on the one hand and on the other hand, there is drought in several parts of
the Assam. Especially in my constituency Mangaldoi, there is drought in parts of
Udalguri, Darrang, Nalbari districts and North Kamrup. There was no rain for a
couple of months. Farmers are facing tough times and fail to sow 'Sali Dhan'. Most

of the people in this region are farmers and their livelihood depend on agriculture.

The farmers of the region are not receiving any Government assistance to
tide over their problems. In view of this, I earnestly request Central Government
to prevail upon State Government to provide relief materials and assistance for
cultivation.

Further, I urge upon the Central Govt. to send a special team to assess the

situation of the region and do the needful to remedy the situation.
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(x)Need to declare ‘Vedas’ the ancient Indian scriptures
as ‘Rashtriya Grantha’

sht gREn Temm (3R): § Swpfa 7 S @1 ere refia SR A | enfedta @
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(xi)Need to permit farmers in Sabarkantha parliamentary
constituency, Gujarat to lay water pipe lines beneath
the railway lines with nominal fee

st AesRiE |, e (WeREien): TN QG &9 WERGIol § ISR W IEHSEE ardl
fRrd TR AN, Yo e s 18 ¥ Are fRFa TR IR SeaR & @9 arelt drga
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(xii) Need to issue clear-cut guidelines regarding Teacher Eligibility
Test in respect of teachers recruited by States

3t ISl ¥ HEata (FfemR): Rien b1 AfRBR (JRES) N R FHI FAT AT AT
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(xiii)Need to construct a ring road along Ganga and Yamuna
rivers in Allahabad in Uttar Pradesh to ensure smooth
traffic system in the city

2 B G HRERAT (FAYR): sATEERE TR A Fiay AT Jell g GAb 6 99 R AgH™
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D T | P ANl & AW TR S JAND B @ HRUT GaTs URGeT AqeAT Bl
AT X AR H T § | SARER AR T4 B (FAR-fHAR {31 I8 ae) rekartai vd

3 S dTel AN BT GaTe YRaeT Hawll Il hRls I Fhdll o |

WHR W JARY 2 b SR D &a 3§ & gU SABERE AR H I g A1 Tt
& fHa-fe R e [T R R sameER oeR & dFl &1 gars uRde Jawel &
o el e |




07.08.2013 59

(xiv)Need to provide stoppage of Chennai-Palani Express at
Morappur and Bommidi stations in Tamil Nadu
SHRI R. THAMARAISELVAN (DHARMAPURI): 1 would like to bring to the
kind notice of the Hon’ble Railway Minister that in Railway Budget for 2013-14,
many new trains were announced and one amongst them was Chennai-Palani
Express ( Daily) via Jolarpettai, Salem, Karu and Namakkal.

One of the reasons for announcing this train for Palani from Chennai may
be because of heavy rush of commuters bound for Palani from different parts of
the State and from other States.

There is also heavy rush of pilgrims from Dharmapuri, Krishnagiri and
Tiruvannamalai districts to Palani. Therefore, the proposed train will be more
beneficial for the pilgrims from these three districts, if stop is provided for the
train at Morappur and Bommidi Stations.

In view of the above, I urge upon the Hon’ble Railway Minister to provide

stoppage of the Chennai-Palani train at Morappur and Bommidi Stations.
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(xv) Need to give adequate representation to judges belonging to SC/ST
community in High Courts and Supreme Court

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I would like to draw the kind
attention of the Hon'ble Minister of Law and Justice about the negligible

appointment of SC/ST Judges in High Courts and in the Supreme Court.

Inspite of requisite high qualifications and rich experience gained by a
number of Advocates, the number of SC/ST Judges in various High Courts in
the country is alarmingly very low. In the Supreme Court, there is no

representation from the SCs/STs among the Supreme Court Judges.

The total number of High Court Judges in various High Courts is about
850. Out of them, only about 25 Judges belong to SC/STs, which roughly
works out to about 3%. The strength of SC/ST Judges in the Supreme Court
in percentage is 0%. The above statistics very clearly show that there has
been perpetuation of social injustice against the above said marginalized
community in the country. The Union Government has done nothing in
providing adequate representation to SCs/STs in higher judiciary. Unless and
until adequate representations are provided to SCs/STs in higher judiciary, it is
not possible to fulfill the dreams of Dr. B.R. Ambedkar and the theory of socio-
economic justice as mentioned in the preamble of the Constitution of India.

Keeping in view the above, I urge upon the Union Government to take
effective measures to provide adequate representation of SC/ST Judges by
appointing a minimum of 126 SC/ST Judges to the various High Courts in the
country and to appoint at least 4 SC/ST Judges in the Supreme Court by
issuing administrative order or enacting a suitable legislation in this regard, as

the case may be.
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(xvi)Need to reconsider the construction of fly-over near
Madhupatna police station, Cuttack

SHRI BHARTRUHARI MAHTAB (CUTTACK): The National Highway No. 5
crosses the city of Cuttack of Odisha and is the main roadway connecting
Chennai and Kolkata. It is the main thoroughfare between North and South in the
eastern coast. As traffic is growing year after year dependence on road is
increasing alarmingly and thereby putting pressure on the road network. As
usual, the local traffic to the city of Cuttack has increased manifold and therefore
there is an urgent need to construct fly-over on the NH-5 in the inter-sections of

Cuttack City.

Now the National Highway No. 5 between Bhubaneswar and Cuttack is
being widened to six-lanes and at certain places fly-overs are being constructed.
But the flyover designed to be constructed near Madhupatna police Station needs
reconsideration as it will serve little purpose because the flyover does not cover
Cuttack- Paradeep rail line which passes over NH-5. If the flyover as designed
near Madhupatna Police Station is allowed to be constructed then it will further
jeopardize traffic flow to and fro in Cuttack city and it will perennially be a traffic
hazard.

I would urge upon the Government to immediately intervene in the matter
and reconsider to extend the fly-over near Madhupatna Police Station over the

Paradeep train-line for smooth passage of traffic.
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(xvii) Need to pay the wages to the contract workers engaged by BSNL in
Cuttack circle of Odisha in proportion to the number of days on which they
were employed in a month and to categorise them as per their work
experience and performance

SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): I would like to state that
Cuttack circle of BSNL under CGMT, Bhubaneswar in Odisha has appointed
more than 400 contract and casual labourers under various sub-divisions in
technical and non technical categories. It is reported that the contract and casual
labourers engaged in telecom circles of BSNL in different regions of the country
work for 26 days in a month and are paid for all the 26 days, whereas the contract
and casual labourers of Cuttack circle of BSNL in Odisha, work for 26 days in a
month but get wage for 18 or 20 days. This trend clearly show the exploitation of
casual and contract labourers engaged in Cuttack circle of BSNL as well as
violation of labour laws. It has been observed that, now a days, most of the
contract workers are poor though well educated are working at par with the high
skilled as well as semi-skilled permanent workers of the BSNL but they get a
meagre amount of wage meant for unskilled workers. I would like to mention that
the BSNL management had issued order in 2010 to provide minimum wage to its
contract workers on the basis of performance which is yet to be met by the
management authority of Cuttack circle of BSNL in Odisha. In view of this, I
would like to suggest that the contract workers in the BSNL in Cuttack circle
should be categorized into different work force like high skilled, skilled, semi-
skilled and un-skilled along with respective pay structure in order to put forward
the idea of equal pay for equal work. The contract workers who are engaged in
BSNL for 18 or 20 years at a stretch and fulfill all the criteria of being regularized

should be given attention by the management authority without delay.
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In this connection, I urge upon the Ministry of Communications and
Information Technology to ensure that the contract workers of Cuttack circle of
BSNL in Odisha are paid for all the 26 days they work in a month and to initiate
categorization of contract workers as per their work experience as well as

performance.
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(xviii) Need to stop bauxite mining and other industrial projects
polluting the biodiversity of Western Ghat region

N T AU (FEHTA): HERIG, B FSATS! TG4 ‘des sRed Arsed’ H AT § 3fik
S afeet g # ool B W TR & fR R E Q3d IF T8 o a7 39S d99
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SIBT g WIORT WR Al )1 AR BI V@1 & | A [ Aol A DI (AT aeaehar g, T Al
M aTel AT # I yew ff WHfIe omuer I 8 99 URRT SR 9 99 e o
WRBHR B Bl | |

MR. DEPUTY-SPEAKER: Please go back to your seats.
... (Interruptions)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3.00

p.m.

14.03 hrs

The Lok Sabha then adjourned till Fifteen
of the Clock.
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock.
(Madam Speaker in the Chair)
NATIONAL FOOD SECURITY BILL, 2011- Withdrawn
MADAM SPEAKER: Item No. 26A. Prof. K.V. Thomas.
... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I beg
to move for leave to withdraw the Bill to provide for food and nutritional security
in human life cycle approach, by ensuring access to adequate quantity of quality
food at affordable prices to people to live a life with dignity and for matters

connected therewith or incidental thereto........ (Interruptions)

15.01 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: This is about withdrawal of the Bill. He is not introducing
the Bill. Please sit down. He is withdrawing the Bill.

... (Interruptions)
MADAM SPEAKER: The question is:

“That leave be granted to withdraw the Bill to provide for food and
nutritional security in human life cycle approach, by ensuring access
to adequate quantity of quality food at affordable prices to people to
live a life with dignity and for matters connected therewith or
incidental thereto.”

The motion was adopted.
PROF. K.V. THOMAS: I withdraw the Bill.

... (Interruptions)
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15.02 hrs.
NATIONAL FOOD SECURITY BILL, 2013*- Introduced

MADAM SPEAKER: Item No. 26B. Prof. K.V. Thomas.

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I beg
to move for leave to introduce a Bill to provide for food and nutritional security in
human life cycle approach, by ensuring access to adequate quantity of quality food
at affordable prices to people to live a life with dignity and for matters connected
therewith or incidental thereto........ (Interruptions).
MADAM SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide for food and
nutritional security in human life cycle approach, by ensuring access
to adequate quantity of quality food at affordable prices to people to
live a life with dignity and for matters connected therewith or
incidental thereto.”

Dr. Thambiduraiji.
DR. M. THAMBIDURAI (KARUR): Madam, on behalf of my party AIADMK, I
rise to oppose the Bill at the introduction stage itself. ... (Interruptions) AIADMK
party is against this Food Security Bill, 2013 in its present form because it is
against the federal set up enshrined in our Constitution. ... (Interruptions) It is
against the principles of the Constitution. Also, they are interfering in the
functioning of the State Governments. Their taking over this right is against the
principle of federalism. Therefore, I oppose it at this stage. ... (Interruptions)

The Union Government has unilaterally and hastily promulgated this
National Food Security Ordinance, 2013. Though the Bill claims to provide food

security to all, unfortunately contrary to such a claim, there are several flaws in the

* Published in the Gazettee of India, Extraordinary, Part-II, Section-2, dated 07.08.2013.
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Bill which have created serious apprehensions and actually raised the spectre of
food insecurity for a State like Tamil Nadu. ... (Interruptions)

Under the able leadership of Hon. Chief Minister of Tamil Nadu, we are
successfully implementing the Universal Public Distribution system and when this
Bill comes into effect, it will affect our State Tamil Nadu. We have requested that
a proviso be inserted in the relevant clause of the Food Security Bill to protect the
existing level of allocation of food grains for Tamil Nadu. However, no such
proviso is made. ... (Interruptions)

Madam, Section 3(2) of the Bill envisages that nationwide, 75 per cent of
the rural population and 50 per cent of the urban population are to be covered as
households eligible for allocation of subsidized food grains. This is totally
arbitrary. How have they reached these figures of 75 per cent in rural areas and 50
per cent in urban areas? This is against the principle of social justice. Therefore,
we oppose this.E (Interruptions)

Secondly, as a consequence of this, the monthly allocation of food grains
for Tamil Nadu would decline by nearly one lakh tonnes from the present level of
2.96 lakh tonnes. Already, the State Government of Tamil Nadu is providing
Rs.5000 crore as subsidy for Universal Public Distribution System. Due to this
Bill, another amount of Rs.3,000 crore has to be spent by the State. For that, we
need protection.

It is also stated that this Bill would assure the limited allocation of
subsidized food grains only for a period of three years. What will happen after
three years? How will the State Governments implement this? May I know
whether the Central Government would come forward to give subsidy? They have
not given that guarantee.

Section 8 of the Bill requires the State Governments to pay food security
allowance when the food grains cannot be supplied. This provision does not

answer the fundamental question of making adequate food grains available. If
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there is no availability of food grains, what will the State Governments do at that
time? How can they give?

Therefore, this Bill is not ‘Food Security Bill’, but this is actually ‘Food
Insecurity Bill’. So, we are opposing it.

Also, the design of food security for the country needs to be reconsidered;
and the Bill in its present form must be replaced with a Bill which reflects our
concerns adequately. The Government of India is duty-bound to protect the food
security of the States like Tamil Nadu. Hence, the Bill should be introduced only
after detailed consultations with the State Governments.

Moreover, the State Government of Tamil Nadu is giving Rs.5,000 crore as
subsidy, which covers distribution of rice to all. There is no charge for that. The
Supreme Court said that the food grains like rice and wheat are just lying in the
go-downs and getting rotten, and they are eaten by the rats. So, on the basis of
what the Supreme Court said, they have to distribute the food grains free to the
people. Why are they charging? So, we are saying that the Government should
give food — wheat and rice — for all without any charge. We are also requesting
that this Bill must not be introduced now. They have to consult the State
Governments and other stakeholders. So, we have raised this issue. This has to be
considered first and then only, this Bill should be introduced.

So, I am opposing this.

SHRI T.R. BAALU (SRIPERUMBUDUR): The National Food Security Bill was
just now introduced by the hon. Minister, Prof. K.V. Thomas. This has got a lot of
issues to be settled. For that matter, the DMK Party will be submitting the
amendments to Sections 3 (2), 9 and 10. The proposed Bill should not be
detrimental to the off-take of a particular State. The States’ powers should not be
ridiculed and should not be reduced to the extent of making them municipalities.

This particular Bill which is going to be discussed here will have far-
reaching implications on the States’ interests. So, we are going to give

amendments to Sections 3 (2), 9 and 10 of the Bill.
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PROF. K.V. THOMAS: Madam, this Bill does not infringe on the rights of the
States. It protects the Constitution.

Madam, when the discussion starts, all the points that have been raised now
can be discussed here. More than that, we have sent this Bill to the Standing
Committee and we have accepted many of the proposals of the Standing
Committee. So, there is nothing against the federal system. This Bill will enable
the people to get food as the right. This is the first time in the world, food is given
as the right. This Bill will be discussed and then, it will be passed.......

(Interruptions)

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for food and
nutritional security in human life cycle approach, by ensuring access
to adequate quantity of quality food at affordable prices to people to
live a life with dignity and for matters connected therewith or
incidental thereto.”

The motion was adopted.

... (Interruptions)

PROF. K.V. THOMAS: I introduce” the Bill.

... (Interruptions)

—=

* Introduced with the recommendation of the President.
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15.10 hrs.

STATEMENT RE: NATIONAL FOOD SECURITY ORDINANCE, 2013"
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table an explanatory statement (Hindi and English versions) showing reasons
for immediate legislation by promulgation of the National Food Security

Ordinance, 2013 (No.7 of 2013).

MADAM SPEAKER: The Leader of the Opposition wishes to speak. Kindly be
brief because we have to go to the next Item.

... (Interruptions)

* Laid on the Table.
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St o eRte (fafaem): sreme weiean, sril-oril e gRen faeds weT § ud g3l e
Afeh # @ Gt & Y- AT YRET B I PR 8! 8l B AR R SR g,
S SR SR drsY RIgRE g1 B RIgRS fadt & onft wga far 8, a8 wilka
BT oifdh # fFagd & arsd € 6 omel uid:drel suas ordfa | #9359 fawy &1 39
HeT H IONT A1 6 WRA & U FH 7 HA B A DI WRAG Sl Bl FAT D
IR A ST B DI 9 QAT AT| Safh @1 HATAT I NP A BRIl AR R T
feaoft faRad # SR T Aloo™, UTh AfYHdT BT s9d v rovrel Sevram Ty R I8 Wt
®el M1 o a1 i g forg Qdt 81 Wifh a8 g Rem HA A Sfue Wil § ¥ Pre o
3R U Ao ®1 S8 el fh P& T Sl TRl A1 & a8 g8+ gu &, J | g9
Tgd w9 &1 AT 9a71 88 © ofR I8 9gd ™R vy a9 M 21 9o & w41 & "o |
g a1 gg o b = w3 WeT H ol iR RIfT @1 W ... (@awE) g a8 de o {6
8 I D WHR BN AR A6 AW iR DI G S DI HIRE § 84 I8 T8 B
HHhd [ &H B J1 D N IR G| i B AR S BT R HIEdH? o I 3,
H Ui RN BT ARG Fell ST 8 IR AR & I 731 & § TS o 991 <d © (B
TfepeaTt ST 39a forg <t 18?1 swafo § @ g 5 oy iy § 5w w5 @@t oy
3R fRIfd &1 s o

et e w3 don we Bl WAt (s et Ter): AsH, R HAY S | oS 5y |wr H
I foar @ fp SS9 I S SHeR SS9 99T o, 59 S8 ISd 9¥T § he 9l o g9
TAM & o, 98 I AR QAT 21 oSt Al A 9R T § SR S9 98 el A1 a8
3T A® B - RUIC Gl 3R ST AT IFD 18 3R PIg ATILIDAT g5 dl I8 T84 A

3R YT BIs I < | . (ragm)

MADAM SPEAKER: The House shall now take up Item No.28. Shri Virender
Kashyap.

... (Interruptions)
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SAT AT RIS A Sfl, T YD AMABR DT AHCT &9 AT &, I [H1 H I8+
HEl, Y8 T8l DY HE Ahd ol Sl UM Ioid ol ad1 H faur, # I@h! qrq HR @l gl 98
MR Slldh [T H e, 31T 5T §HT & qa HI Ififehan a8t &F &g AHhd 8, F QHIT 1T
T 2. (raum)

$it HAA T : RAIP IS T A3 T &, H D] AMBRN § BT AT S IThT VAT 99 gl

2l .. (cragm)

MADAM SPEAKER: Let us continue with Item No.28
SAA JEAT TR ¢ A ST DY bG8 ollh AT H MDY dled | 37ezel Sfl, AT IT Al

FHT ¥ TS| ST [T H Sol 1 Pel, I§ 89 OIS o Gl (FagH) a8 A a9 H

37|
I TR ; 3h ©, S| &g el Let us continue with Item No.28

... (Interruptions)

ST, Ao SERaTe (UFeRW TRRen) : e, SR TSI GHT § T el (9T
MADAM SPEAKER: Let us proceed with Item No.28. Shri Virender Kashyap.

... (Interruptions)

SAS FEAT RIS ¢ I8 ST G491 H AT Bel, I8 &9 8l Gl .. () 3T I% Al
|HT H gerrsy |
ST, Ao SRRETe ¢ HeH, S T HEl, Slb-clh aard?
A& FRAGAT : T8I+ Bl © b @I HA M |
.. (e
JezeT WRGT : I AT I ARAT| IV HET T @ 7 QM|
.. (e
ST, Ao SRt ¢ Hew, S W aard b agl uifhear ST oY ar A8 o?... (HaH) S9H
TR STl gared off a1 el &f?... (rgem)
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MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... ~

ST, O STl : Ugel I8 91 b qifdeeareit ot off ar & off?.. (cyaer)

* Not recorded.
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15.14 hrs

CONSTITUTION (SCHEDULED CASTES) ORDERS (AMENDMENT)
BILL, 2012—Contd..

MADAM SPEAKER: Let us continue with Item No.28
SHRI VIRENDER KASHYAP (SHIMLA): Madam, I wish to speak but let the
House be in order.... (Interruptions) E

I HASAT ; T S DI gl SIfTy |

. ()
31ET HBIGAT ¢ ID! qler Qg |

. ()
A& WRIGAT : J BT L © [P ID! JelG|

.. (aer)
3TeAE WRIGHT ¢ Y T PR W 87

.. (gET)
Jemet wAGAT : IR Sfl, MR e 7 A, Aiferg |

... (Interruptions)

SHRI VIRENDER KASHYAP : Madam, let the House be in order, then 1 will
speak... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 8" of
August, 2013 at 11.00 a.m.

15.16 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, August 8, 2013/Sravana 17, 1935 (Saka).


BKS
(fd. by m1)

reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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